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DETAILED PUBLIC STATEMENT IN ACCORDANCE WITH THE PROVISIONS OF REGULATIONS 13(4), 14(3), AND 15(2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF
SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, TO THE PUBLIC SHAREHOLDERS OF

STEP TWO CORPORATION LIMITED

Corporate ldentification Number: L65991WB1994PLC066080

Registered Office: 21, Hemanta Basu Sarani, 5th Floor, Room No-507, PS Hare Street Kolkata-700013, West Bengal, India.

Contact Number: +033-22318207,
Email Address: admin@steptwo.in; Website: www.steptwo.in.

Open Offer for acquisition of up to 11,04, 298 (Eleven Lakhs Four Thousand Two Hundred and Menety-Ebght) EI'|=,J|!:|I Shares, representing 260000 (Twenty=51x Percent) of the Vobing Share Capital of Step Two Corporation Limied | Targel Company’), at an offer price of $13.00/- (Rupees Thirdeen Ondy) per EQuity Sharg, h:,l arwy Agerwal | Acquiner), persuant 1o and in compliance with the
provisions of Securities and Exchange Board of India {Subsiantial Acquisition of Shares and Takeowers) Regulation, 2011, as amended ('SEBI (SAST) Regulations’) (‘'Cffer’).

This delailed public statement is being Essued by CapitalSquare Adwisors Privale Limiled, the Manager to the Offer (‘Manager'), on behalf of the Acquirer in compliance with the provisions of Regulations 3 (1)
with Securities and Exchange Board of India (‘SEEI'), the stock exchanges on which the Equity Shares of the Target Company are presently listed, namely being, BSE Limited ('B5E") end the CSE Limited |'CS

sel o SEBL BSE, C5E and bo the Target Company on Thursday, May 12, 2022, in terms of Reguilations 14 (1) and 14 {2) of the SEB| (SAST) Regulations.

DEFIMED TERMS
For fe purpoge of this Detailed Pubie Statement, the following terms have the meaning asskined to tham herein below;

[ Definitions! Abbreviations Particulars

| Acqurer M. Arw) Agareal, son of Mr. Sushil Kumas Agarwal, beaning pamanant accounl nurmbes
AHMPAG1E1E" resident at 227114 ALLC Bose Road, Flat Mo-84 L R Sarani; Kolkata —

TO0CA0, West Bengal, India,
Agresrnienls The Share Purchase dgreement wilh the Sefing Promobers, shane Purchase Agnsemen|

with the Selling Public Sharahaldes, and Jomt Gontral Agraement with tha Confinuing
Promater, shall be coliectively rederred 1o a5 the Agreaments,

Board of Direciors The board means Ihe Board ol Dieclors of The Targed Compary.

BSE Limited BSE Limitad (Farmarty krdown as Bombay Shock Exchanga), being ana al thea stack

exchangas where prasently the Equity Shares of the Tangal Company are listed,

CIh Conperate Idemsficatan Mumber ssuad undar tha Comparees Act 2013, and the rules
e (hereunder

Cantinuing Pramoles Tha azisling promeder of tha Target Comgany, in accordanca with the pravisions ol
Reaguiztong 2 (1) (s), and & [1} [0 of the SEBI [SAST) Regqulations, reed with Regulatians
2 (1) o) amd 2 (1) (pp) of the Securies and Exchanps Soard of India (2o of Capilal
and Disclswe Reguremenls) Ragulations, 2078, in ths case, namely being, Mr. Raj
Kumar Aganwel, who shall comtinue to be a promodar in the Terpet Comparny.

L5E Lireted The Cakima Stock Exchange Limifed, beng one of the shock exchanges whers: presenily
th Exquity Shangs ol e Tanel Compary ang lishd

Eruity Sharas Equity Shares shal mean tha fully paid-up equity sharas of lace walua of T10.00- [Aupaes
Ten Only) each,

[deriifiad Dabe Identified date means [he cate falling en the 107 (lenth] Workng Day prar & 1he

commencamant af the Tandanrg Panod far e O#lar, o the purpasas of detesmining fhe
Pubic Shareholders 1o whom the Latter of Offiar shal be sant. |tis danliad that all the Fublc
shanshiltes (ragestensd or urnegshe nsd) wh canm Equily Shamess ane aliginke o paricipate
in thes Opan Cffar at any lime befara expiry of e Tendering Pericd.
151N Imernetional Secunbes |gentificaton Mumber.

"| Equity Sheres shall mean the Tly peio-Up EQUiy SNAres of 1ace valie of 1000 [Hupees
Ter Only] each,

Manaliatad Prica The negoliated prica is T10.00% |Rupaas Ten Oinly} per Safa Share.

Mewspapers Fmancial Express (English oaly} (Al Indie Editany, Jansatta (Hind daisy) (A India Ecition),
Dwrantz Bana (Bengall dady) {Kokatp Edoon) and Mumba Lakshadeep (Marathi Daily)
(Murmbai Editan), wharain tha Delaled Public Statemeanl dated Mandary, May 16, 2022,
and which shall be published on Tuesday, May 17, 2022, in accardance with $e prosisians

of Fequiation 14 (3 of the SERI (SAST) Reguiatons

| Offer Documens Puitlia Anrouncement, Delailed Pubhs Statement, Drall Letber of Citer, Lather of Cifer,
Fecommardalion of the Committae of tha Indepandent Diractars of the Company,
Fre-Ciiler Advertizemenl Cum Cergendum to Detaded Public Staternerd, and Post Offes
Puialic Anrauncamant, ard ary olhar noticas, advartisaments, and corigancum ssuesd
%:;( ar on behalf of the Managar 2
[ The pericd fram the date of enfering imio an agreement, to acquire (he Equily Shares,
and Woting Share Capital in, of conirol oves, 1ha Tasget Company nequeing a Public
Armouncament oo tha dada on which the Public Announcemend was sswed by tha Acguirer,
i.2, Thumday, May 12, 2022 and the date an which fhe payment of consideration 1o the
Fubrkc Shaneholders whose Equily Shanes anevalidly acospted in This Offer, is made, or the
data on which this Offer is withdraam, a5 the case may ba

' Ciffer Perod

| Offer Shares 11,04, 298 (Elevan Lakhs Four Thousand Two Hundred and Minesy-Eighs] Equity Shares,

represeming 26.00% (Twenly-Six Percent) of the Target Company

Vating Share Capilal The Tuly dited Equity Share Capilal and volng Share capital of S Targel Company as
: of the 10" {Terth) working day from tha closwre of the Tendering Period.
Fak Pemanant account number allatted under the Income Tax Act, 1961,

Puk; Sharehakders All ;e equity sharehclders of the Tanget Company oier than (I} the parties 10 the Share
Purthaga Agraamants, and (il persans deamed 0 Be acting in concerl wilth paries al (i),
urideriaking sale of Equity Shares af the Tanget Comparry in compliarce with the provisians

of Requlation 76 of the SEBI (SAST) Regulations.

Sale Shares Todal Sale Shanas aggregabing o 7.67,100 [Sevwen Lakhs Sixly-Séven Thousand Ong
Hundred) Equity Shares, reprasenfng 18.06% (Eightean point Zero Six Percend} of tha
Voting Share Capital of the Targst Company, compeisng of 14,000 (Foureen Thousand)
Edquity Sharas represanting 0.33% (Zam Painl Thras Three Percant] of tha Yoling Shara
Capial of the Tanget Company agreed o be scid pursuarnt to execution af the Share
Purchase Agreemenl by the Sefing Promaters o 1he Acquirer, and 7,53 100 [Seven
Lakhs Filty-Theee Theusand and Ona Hundnad) Equily Sharas represantng 17.73%
[Seventaen Point Sevan Three Parcant) of the Vioting Share Capetal of the Targat Company
agresd 1o be sold pursuant fo execution of the Share Purchase Agreement by e Selling

Public Sharahaidar ta the Acquing,

Sellers The Sefling Promalers and tha Saling Public Sharsholdar shall be collactivety ralerred o

25 the salem,

medling Fromoiens Fhe exsting promoders of e Target Comgany, In accordance with fe prosgions ol
Faguiatons 2 (1) (s, and 2 [1} () af the SEBI [SAST] Aegulations, read wih Regulatians
2 (1) doo) and 2 (1} ippl of the Securities and Exchangs Baard of India (lsue of Capital
ard Dischesune Regurements) Hegulalions, 2018, n this case, namely being, M, Sapha
Agarsal halding 10,000 [Tan Thousand) Eguity Shares reprasentng 0.24% [Zeco Paint
Two Faur Percant) of the Viating Share Cap#al of the Terget Compamy end Mr Ashok
Kumar Shama Fakding 4,000 (Four Thousand) Equity. Shanes represanting 0,057 (e
Poird Zara Nina Parcent) of the Veiing Shara Capilal of tha Target Company who have
agreed b sell their total sharehokding of 14,000 (Fourteen Thausand) Equity Shares
representing 0.33% (Zero Poinl Three Three Percent) o the Yaling Share Capilal of the
Target Campany 1o tha Acquirsr pursuant o execufion of the Shara Purchasa Agraamant
with the Saling Promoisrs.

selling Pubic Shaneholes Dine: of fie existing pubdc sharehclders of the Targed Gompary who has enlered into and
eeeculad a Share Purchasa Agresmment with the Acquires, ramely baing, Akasa Finance
Limited (Formedy known as Pacje Fineleasa Limited) presently holding 7,53,100 {Sevan
Lakhs Fithy-Theee Thewsand and One Hundred) Equity Shanes rearesenting 17.73%
(Saverdaen Painl Saven Thees Parcant) of the \Voling Share Gapilal of (b Targel Gompany
for seling of its entire holding to the Acquirer.

Sy

The zhare purchasa aoreements oated Thursday, May 12, 2002, exacuted betwean e
Acquirar and 1ha Sallng Pramotars and betwaen the Acguirer and the Seding Public
Shareholder.

Share Purchase Agreements 1

Shara Purchase Agreement wih
the Selirg Promoiers

The shere purchase agresmant dated Thursday, May 12, 2022 axecutad bebwesn Bie
ACTEIrer @nd the Sﬁlt’l;] Promeéans, pursiant i which the Acquirer has agreed 1o acquire
14,000 {Fourtesn Thousand) Equity Shares, reprasenting 0.33% (Zard Poinl Theea
Threa Percent) of the Vating Share Capital of the Target Campany fnom the Seding
Fromeler at a negotiabed price of TI05 (Rupees Ten Only) per Sale Share, agoregating
b an amount of 1 40,000.000- [Aupeas One Lakh and Forty Thousand Only),

Shara Purchase Agraemerd wieh
the Selling Punlc Shareholder

The share purchass agreamsant dated Thursday, May 12, 2022, axecutad betwesan e
Acuirer and Seling Public Shareholder, pursuant to which the Acouirer has agreed fo
acquirg 753,100 [Sewan Lakhs Fifly Thres Thousaad One Hundred) Eguily Shanes,
raprasensneg 17.73% {Sevantean poind Sevan Threa Percant] of the Voting Share Capital
of the Target Company fram the Saling Publc Sharsholdes, at & regoiated prce of $10
- (Rupees Ten Only) per Sale Share, aggregaling 1o an amount of T75,31,000.00
(Augees Sevenly-Five Lakhs and Thirfty-Ona Thousand Oriy).

BEE Limited |Formeryy anown &= Bombay Sock Exchanoe)| and The Galoutia Siock EXChange
Limiled, being the stock exchanpes whare presently the Equily Shares of the Targel
Camgary arg listad

Stock Exchanges

Joint Comibral Agresment! JOA Joint Cortned Agreament oatad Thumsday, May 12, 2022, execuled Detween the Acquirer
anid the Condinuing Promater, puesuant fo which the Acquirer shall be cassified as

Lo Promoder ol B Tagel Company wilh the Canlinaing Promaler,

Targsl Compamy’ STEP2COR Step Twao Corporation Limitad pcorporaled on Friday, Movember 25, 1224, in accordanta
with the prowisians of the Companies Act. 1856, with Reqgistrar of Companies, Kotkata,
Wes! Bengal bearng comerate igenlilication rumber ‘LESSE1WET234PLOIGE08]" and
havirg ils regisierad office locatad &t 21, Hamanta Basw Sarani, 5 Floor, Aoom Mo - 507,

FS Hare Stresd, Kokiata — 700013, West Bengal, India.

Terihanng Penod Thee bandesing pencd shall have Ibe meaning ascrbed B under Beguiaon 2015 (za) ol
B — the SEBI (SAST} Reguiations. S
T_rar.sql:ﬁm E Transaction means colectvely te :.Ir-:!Eri'_.Trg “Tr_ansii-:qﬁ!m and the Cpan Cifer, :
| Underying Transaction Transachion has been cednad In paragraph 4 of Part I (Background to 1he GOpen Gser)
of this Delailed Public Staemen
Wiarking Day The working day shall have the meaning ascribad fo il undar Fagulation 2(1) {2f) of the

SEEBI [S5AST) Raguiations.

DETAILS OF THE ACGUIRER, SELLING PROMOTERS, SELLING PUBLIC SHARERGLDER, TARGET COMPANY, AND
OFFER

INFORMATION ABOUT THE ACQLUIRER- ANUJ AGARWAL

Mr. Anu| Agarwal, son of Mr. Sushil Kumar Agarsal aged 34 yvears, Indian Residend, beaning Pammanent Accound Mumbes
HHMPAGTGTE urder (he Income Tax Act, 1967, resicenl % 22714 AJC, Bose Foad, Fial No-8A, L R Sarani, Kotkata-TO0CRD,
West Bergal, India, with conlact numbsar beng ‘+91-8036450085", and Email Address baing ‘agansalanu. 878 gmail.com’.
Acquirer had completed his Post Graduale Diploma in Managemest (PGOM) in Family Manaped Busnass (FMB) from SP Jainin
Mumbal in 2043 and had staned his career in the Ko Secuilies Lid, Balkata in the year 2009 by working &5 Carparate Manages
fa becoming Whalke Time Diectar in 2093, having at peesent more than 13 [Thifgen] yaars ol axperiance in Te liakd of linandcal
and norn-fnancial analysis.

The Met Waorth of Apgquirer &5 on 'Wednesday, May 11, 2032 is #1083 80,416% (Aupees Ten Crores Eighiy-Three Lakhs Eighty
Thausand Four Hundred and Sideen Oaly] as cerlilied vde unique document identilicalion number 2206657501 VRMFE424
dated Thursday, May 12 2022, by Chasered Accourfand, Yikash Gadia bearing membesship numbar VEESTS, propeigtor al
Gadia Vicash & Co

Acquirer Confimation and Undertakng

The Acquirer has ndividualy, confemad, waranled, and undaraken that

Thea Acquirar does not have any relaticrnship with or interest in the Tamgel Company axcapt far the Underlying Transachion, as
datzled in Fart || (Backoround 83 the Open Ofer} of this Detalied Public Statement, tha! has tipgerad this Open Offer. The
Aoquiner shall be classfied as e Co-Promoeber of this Targel Company wih S Cantinung Promater, subvest B the compliance
al tha Securtiss and Exchanpe Board al India (Lisng Obligafions and Disclasura Reguremants) Reguiations, 5015, induding
subsequant amendmants tharzto ('SEBI (LODR) Regulations').

The- Acquires doas not hakd amy Equity Shares in the Target Compary, The Acquirer has nof acquired ary Equity Shares of the
Targed Compary belweean the date of the Public Arnouncamand, Le,, May 12, 2022 and fhe daba of this Dedailed Pubic
Elatement.

He does not bedong o any group

Hi: i 0ot & parl ol the presen] promebens and promoeber groug o Ihe Tamgol Compam

He = not related %o tha promobars, directars. or key employeas of the Tanget Company.

He will nod szl the Equity Shares ol the Tangsl Compary, hald, and acquirad, i any, duning the Offer perod in terms of Bepuiation
25(4) of e SEBI (SAST) Regulations

He has nol been probibited by SEBI from dealing i seinbies, in bems ol e provisaons of Section 118 of Be Secunties and
Exchangs Board of Inda Act, 1852, es amended ("SEB1 Aet’) or under any other Raguletion made under tha SEBEI Act

He has not besn calsgorizad nor is ha appearing in the "Wilul Defeutar or a Freudulent Bormower' list issued by any bank, financiel
irsfibtom, ar corgortiem theneef in socomance with the guidelines on witll defauBers or frawdulent bomawers ssued by Beserve
Bank al ndia

He has nat baen declared as ‘Fugitive Economic Ctenders” undar Saclion 12 of the Fugtive Sconcmic OHenders Act, 2018,
There isEre no persons acing in concart in refeson 1o this Offer within the meaning of Regulation 201 Wo)i1) of the SEBI [SAST)
Aegulabans

INFORMATION ABOUT THE SELLERS

The datsils of tha Salers under the Share Purchase Agreemants e, Ashok Kumar Shama, Sapna Agarwal and Akasa Financa
Limited are specified as below

Whether the| Detalls of Equity SharesVoling Rights
Name and Address of the | Naters of | Aegisteras Group | Sellerin a Wedd by the Sedling Fromatars
Eelling Promobers Entidy Dffical part of the | Pre-5P8 Transaction | Post-GP4 Transaction
Reaidentisl pramater | ja, pd %o Mo of | % of
Address. growp of Ehel  Equity | equity | Equity| wequity
Target | Shares |showehoiding| Shares
Company
Ashok Kumar Shaerra [ 2T 1] GJ 281, Sak Lake
Parmananl Acun Momber: Secion 1, Kokala
AJHPE0312 Kaar Task Mo 2,
Horth 24 Parganas
Vet Bangal -T00a1
I _ India | Hene i 41000 0.09% il 1
Sapra fgareal Irdrsideml CJ 281, Sak Lake |
Permanest Aciinl Bambes Sector 11, Kokata
ACVPAERESEL Mear Task Mo 2,
Morth 34 Parganas,
Wi Bengal 700084
| . rudia L] i 10, 00 0. 24% i M
fkasa Finance Limiled Public TA-32 Fama Aoas
[Fomaerty snwwm &5 Lerruied ndusinal Area
Fooia Finelsacs Limilad] Company Maalgah Road
Mew Dulhi Wes)
Dbl — 110015, ndia Keng Mo 753,100 1773 N M
Tatal | 7708 18.06% Hil il
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Post completion of the Otler farmadities, the Selling Promotars shall relinguish thelr contral and management of fhe Targst
Company 0 favor of the Acguirar, in accondance with and in complianca wilh e pravisions ol Regulation 314 of SEBI (LODA)
Requlations, and Acgurer shall become Co-Promoer with the Continiing Promoger. Seling Promaters shall be declassified from
the ‘peomoter and promates group’ catagany of the Targed Company subject fo recaipl of necessary approwvals ragured in famms
of Regqulation 314 (10] of the SEBI (LODR) Regulations and the satistactian of condtions prescribed thersin

Mans of the Saliers hawa been prahibited by SEB from desling im securitias, in 1erms of dreclions issued under Secsion 118 of
fhe SEBE 8ef or under any ofer regulaion made under the SE8| Act

INFORMATION ABOUT THE TARGET COMPANY

Tha Targal Company is a public lmited company which was incorparaled under the nama and siyla of 'Step Twe Finance Privata
Limitect, under the provisions af the Companies Act 19656, vade Certificate of Incorporalicn besanrg regpsiration nimbes 21-66]80
of 1884’ end issued by Registrar of Companies, Caloutta, Wasi Bengal, Pursuant to passing af & special resalution dated July
05, 1995, 1he Targed Company became a public company "Step Two Fnance Limded vide cemficate daled August 07, 1385,
Ezlad by tha Ragistrar of Companies, Calkcutia, Wast Bengal (Registrar’]. Furiher, tha name of the Terpet company has besn
enanged from “Step Two Finance Limited to ‘Step Two Coporation Limited” vide cerificae dated December 24, 1598, upon grant
of frash Carlificate of Incorporation issued by the Hegistrar. The regestared offica of the Targed Company is s#usted at 11,
Hemarla Basu Sarani, Sih Floor, Room Me-507, PS Hare Streed Kokata- 700013, Wes! Bengal, India, with E-meal Adcless being
edmin@=tapbwoin’;  conkacl number being '+91-033-22318207" and website being accessible al ‘'waw.sisptwoin’. Tha Tarpel
Company bearing Comperate Idenlificalion Numoer TESSITWE1994PLCOBEIET 12 a Non-Banking Finance Comgany nol
acteping Public Deposit ragislered with the Raserva Bank of India, bearing registration number 0502614 vids cartificated dated
Jung 04, 1998,

The Equity Shares hearing Infemational Secinilies Mendfication Mumber ‘INEEZI0A1015' are presendly Bsted on the BSE Limiled
bearing Senp i STEP2COR and Snp Coda ‘531509 and on C5E baaring Scrip Code 23162 Tha Target Company has alesrly
gslablished connectivity with Central Depesilonas Services (India) Limited (*CDSL") and Mational Securties Depoaitory Limited
['NSOL).

The Eguity Share Capital of the Tamjet Company i ag folods:

&r. Particulars Humber of Equity Shares Aggrepgate amaunt
Ma. of Equity Sharos

1 Authorized Equity Share capital 33,.50.00d ¥5,35,00,000.00/
42,47 500 T4,24, 73,000,000
(Fary-Twa Lakhs Fory-Saven {Rup=es Fowr Crares Twerty-Four
| leieanchueinang | Las havent: i Tholssind bl
B,04,B0) [Exghl Lakng Four Thowssnd and Eighl Mundeod] equity shares bad been eited dunrg ke wear 2008 haing e
from August 12, 3016, pursuant ta non-payment of alofmentcall monies and afer dispatching final remindar on May 45, 2016,
io the public sharehldens ol the Company

Thera are no culstanding parily paid-up shares or any other comvarible instuments 1o be comvariad into Equity Shares of the
Target Campany a1 a luture date. Furhaer, nona of the Equily Sharas e subject ko any lock=-n chigalions

There has Been no Irading n e Equily Shames of The Target Company on The Caicutia Steck Exchanga Limled and Dased
an the infarmation available on tha BSE Limited's wabsile, the Equity Shares of tha Target Company ara nol frequantly traded
on BSE Limited within the meaning ol explanation provided in 2 (1) ) of the SEBI (3A5T) Reguiations

The bref unaudiled and Imited reviewed financial statemants for the 9 (Minej months peded ending December 31, 8321, and
the & [Sie) manths pancd ending Seplamber 30, 2621, and the audited finansid mlormathon far ha Finandal Years anding March
a1, i, March 31, 2030, and March 31, 3016, are ag folows:

2. | lssved, subseribed, and paid-up
Equity Share capetal

fdmound in Lafhs excam! Equify Shave Dafal

__{Fifty-Three Lakhs Fitty Thousand) | (Rupess Five Croras Thidy-Five Lashs Only) |

Parficulars Unawdited and Certified Financlal | Audited Financlal Statements for the
Statements for@ Financial Year ending March 313
Hing mml:l::m periad | Six months pﬂi;:'d
ended December | ended Septem
31, 2021 30, 2021 S R P
Tolz! Ravenua 20,34 1430 48.25 51.04 3530
Mot Eamings or ProfitiLoss) afar 1ax
iExcluging Comprenensive Income) 745 2.0 17.499 13.80 (13.57)
_Eamings per Shere.(EFS) L B .. R S B L
et Warlh : 545.56 528.11 510.33 | 4%6.53

AThis infarmaition /& exiaciad fom the auaited fnancal stitements prapamd T aooovcance willt indian Accounting Standans,
& The figures are wnawdisd and \aken 55 per the Limted Review Repod for the Mine-Months psnod ending December 31,
2021, and for the Fall vear parisd eoded an Saplember 30, 20271

The present Board ol Directars of e Tagel Compary comgrises of the folowing

5T Hame Dalfe of tnial Director Cesignaten
Mo. Appointment Idertitication
Mumber
1. | Mr. Sanjay Agamwal Br1217 Jamuary 01, 2000 Indapandent Maon-exacutive Direchar
2. | Mr, Keshay Kumar Samd Fda594 May 33, 2013 Incepandenl Man-gxacidive Dirschor
3. | Mr, Bhala Math Manna 3545433 Fehruany 09, 311 Whole-time Diregior
4. | Ms. Manra Sharma TOBCATA Saptember 30,2015 Man-Execuive Director, Company Secretary
& Campiance Ofcer

DETAILS OF THE OFFER

The Cfar i= being mada by the Acquirar undar he prowisions of Raguiations 31) and 4 of tha SEBI (5A5T) Requlations fo acquirs
up e 11,04,298 (Eleven Lakhs Faur Thousand Two Huncred and Minety-Elghf) Equity Shares, representing 26.00% (Twenby-
Six Parcenl) of the Woting Share Capital of tha Tamal Company. &1 a price of $13.00/ [Aupass Thirtean Only| per Equiy Shara
fram the Public Sharehoiders (excepl Saling Public Sharhokiery of the Targes Company. Assuming hll acceplance, the tolal
consderation peyable by the Acquirar under the Cffer at the Offer Price aggremtes to T1,43,55 87400 (Rupees One Grore Farty-
Thines Lakhes Fifty-Five Thewsand Eighl Hundred and Sevanty-Four Onlyl, pavable in cash, in accondance with the provisions of
Regulation ®1)(g) of tha SEBI [SAST) Requlations, subject fo tha teemes and conddicns sal aut in $he Ofler Documants.

Thits Cifes & Deing made unides SEBI (SAST) Ragufatons, o all the Publc Sharehoalders of $he Tangal Company a5 on Thissday,
June 16, 2 (ldentified Date'), alher than 1he parties ta the Share Purchase Agresmeants under $he prowisions of Regulation
708p ol the SEBI [SAST] Raguishions,

This Offes i3 not concktional span any minimuem level of accaptance n bams of the Reguiation 19(1) of SEBI [5A5T) Regulations
This Cffar is not a compatifiee bid in terms. of the Ragulation 20 of SEBI (SAST) Requlations.

This Ofiar i= nal pursuant g any global acquistion resulfing in an indracl acquigition of Equity Shares of tha Tangat Compary.
Thisre ane fg condlions as Stpulabed in tha Share Purchase Agrediments, thi mealing of which would ba outside b ressanakila
cantrol of the Acguirer, and in view of which the Cifer maght be withdrawn under Reguiation 2301} of the SEBI (SAST) Regulations.
The Equity Shares al the Targat Company b ba acquined by Iha Acguimes ang hdly paid up, fréa from all hans, charges, and
encumbrances and togeshes wilh the nghts attached therato, including all dghls o divideno, bonus and nghts affer declared
{hesan

The Manager does nol hoid any Equity Ehares in h Tamel Company a3 on The dabe of appoiniment as Manager (o e s
The Manager heraby declaras and undariakas that, & shall not deal in the Equity Shares of the Target Company during the penod
Commircing o the date of thelr appeinimend as Maresger untl e eapery ol 15 (Filbeen) Days Irom thie dade ol ciosung of this
Offar.

This Ofar iz subpect fo baing in racaipt of Resane Bank of India's approval, excapl tha said approval there are no slatulbony o
ather approvals required 1o implement this Oter. To $he bast of the knowledge and Delisl of e Acgunen, &5 an the date af this
Dedailad Pubhc Stalement, Ihere ara no stalubary or ofher approvals required o implamant e Ofar alker than as ndicaled in
Paragraph Wi of this Detallzd Publc Statement. If amy ather stlubary approvals ane reguired or become applicabie peior o
camphatian of the Offar, ha Gfar would be subpect to tha receipl of such ofher stalubory approvals. The Acquirar will not pracesd
with the Ofter in e event such statutory spprovals are refised in terms of Reguiation 23 of the SEBI [SAST) Regulations, In
the gvertl of withdrawal, a publc announcsment wil ba mada within 2 (Two) Working Days of such wishdrawal in e Newspapers
and such publc armpuncement wil alsa be sent to BEBI, Stock Exchanges, and o the Target Comgany &1 &5 regstered office,

In termes of Regulation 25 (&) of SEBI {SAST) Requlaliors, tha Acguirar haraby underakes and declaras that, ha doas nal hawe
any Intention b alienate any matesial assets of ®e Target Compary whether by way of sale, lease, encumbeancs, or olhernwiss
for the pariod 2 (Two) yaars from the closurg of this Oifer, axcapt (a) in tha ardinary course of business of the Tangst Company
finclucing for the disposal of sssets and creatng encumbrances in accardance with busness or Snancing requirernants), (o) as
alraady agreed, dischsed andor pubicly announced by tha Target Comgpany, or (] an account of ragulataory approvals o
condtions, or compiiance with amy law thal i ar becomas bnding on o applicable 1o the operations of the Tamgel Gomparry, The
Targat Company's fubure palkcy for dspasal of its assals, # amy, wighin 2 [Two) years from the completion of Céler will be decided
iy b5 Boand af Directors, subject fo the appicable provisions of e Ew and subject to the approval of the sharehokders fhrough
Specal Resolution passed by way of postal ballol and the nolice far such postal ballat shall conlan reasons as fo why such
alienation & necessary in serg of Regulation 55020 of SEBI (SAST) Requlations

Thiz Dedailed Public Staiemeant = being published in the following newspepers:

Fublication Languags Edition
Financeal Express Engbsh Al Eckligns
Jansats Hirdi All Ecitions
Duranta Barta Bengeli Kokata Ediion
Mumbai Lakshadasp Masathi Mumba Edilian

The Public Shanehelters wha lender telr Equity Shanes in thes Offer shall ensiee thal all We Equity Shares validly endened by
the Public Shareqoldess in this Ofler are free from al liens, charges, and encembrances and topether with tha rights afached
thesedn, nciuding all rghts 1o dvidaend, Dorus and rghls ofler @ciared thaneol, a0 i aceordancs with i bems a0 condions
gat forth in the Cifer Documents, and the tendering Public Sharehalders shall hava obtanad &l necessany cansents far it to sell
the Offer Shanes an the loregoing bass

If the: agoregate rumber of Equity Shares validly fendened in-this Offer by the Publc Sharsholdans, is more than the Otler Size,
then tha Equity Shares walidly bandared by tha Public Sharehalders wil ba accapled on a proparfionate bases, in consuliation with
the Manager.

As per Regulation 38 of the SEBI (LODR] Repuiations raad with rde 184 of the Securities Conlract (Regulation} Rules, 1957,
ard subsequent amendments therato ('SCRR'), the Targel Company & recuined 1o maintain af least 25.00% (Twenty-Fie
Percant] pubfic shareholding as detarmingd in accordanca with the SCRRA, on & continwous basis far lisSng. Upan completion of
the Offier and the wnderying ransacion pursusEnt b the Shane Purchase Agreement, the pubkc sharsholding & not envisaged
i fall below the required minimum publc sharsholding.

It Bcquings acquines Equily Shares ol the Target Company during the paiod of 26 [Twenly-5i) weeks aller tha Terdenng
Period at a grice higher than the Offer Price. than the Acouirer shall pay the dffarence hebwean the hiphast acquision price and
the Otler Price, b af Public Sharehoidars whose Citer Shares have besan accepded in S Offier within 60 {Sixty} days from b
daba of swch acquisifion. Howsever, no such difference shall be paid # such acouisition is made under anather open offer under
ther SEBI {5A5T) Raqulations, or pursuand io Sacurities end Exchangs Board of Ind@a [Delising of Equity Shares) Raguiafions,
2021, ncuding subsequent amendments thenalo, o open marks! punchases made in the cedingsy coursa on the stack exchangs,
e being negotiated acouistion of Equiy Shares of the Target Company In any fom,

Il Pubdlic Shamehokders whs ane not parsns rescen] in Indsy, indading non-reskdend Indians ('MAES"), oversaas comporale Bdios
[FOCBa" and foreign nstitutional ivestors (Flis'Vinelon portdalio Ireesiors (‘FRIST requine ary apoprovats inclading from the
Rezarde Bank of Ingia {'RBIN or ary cther reguiztary bady, in respect of the Equity Shares held by em, they wil be required
o submit such previcus approvals that thay wauld have oblsined for acquinng'hoiding tha Eguity Shares, %o tender the Equity
Shames bald by them i this Ofter, along with the oiher documants reguired 8 be fumizhad [0 bandar thair Equity Sharas in this
Dilfer, b tha énvent Such appeovals and redevan! documents ane nol subretbad, he Acquirgr resaraes he fghl B reject such Equiy
Shanes lerdered in ths Otfer,

The payment of consideration shall be made 1o 8l The Publc Sharehoiders, who have tendered their Equiy Shanss in acceplance
of the Offer wathin 10 {Ten) Working Days of the expiry ol the Tancering Peried. Cradit for consideration will be pald to the Pubic
Sharehalders who hava valicly tandarad Equity Shares in the Offer by crossad acocount payee chequesipay order'demand drafts!
gleciranic transfer. 1 is desirable that Public Sharsholders peovide bank dedails in the Form of Acceplance cum Acknowledgement,
50 that lha same can be incoeparabed in ha chaguasdamand deaflipay andar.

BACKGROUND TO THE OFFER

This Opan Offer & a mandalory apen aller mads by the Acquires i compliancs with Bagulalion 301} and 4 and other appicabla
regulations of the SEBI [SA5T) Requlalions. pursuan] b tha exatulion of Be Share Purchase Agreemant and the JCA 19 adquina
ared eancise: pinl contecd of ared gver e Targed Compary and 1o be dassilied as & peoemdoler of the Tamge Gll‘l"l'l[‘-ﬂ-"lgu' Akang wiil
the Cantinuing Promoter in accardance with the provisions of the S3ERI (LODR) Ragulations folowing the compltion of 1he
Undedying Transactian

The #couirer and the Saling Promobers hawe entered and axecited & Share Purchess Agraemeant 2= an the dabe af the Public
Anrauncamen, in pursuanca of which tha Acguirar has agread (o acquirs 14.000 {Faurieen Thousand) Eguity Sharas, reprasanting
0.33% {Zaro Theea Three Percent) of tha Yoling Shara Capital of the Target Company at & prica of T10.00% {Rupees Ten Only),
ared in acoordance witty the lems of e Share Purchase Agraminl,

The Acquiner and the Sellrg Public Shasehakder Fave enlered and enstuled a Sharg Purchase Agreamant a5 on the g of
i Publc Announcement, in pursuance of which the Acquirer has agreed %o acquire 7,538,100 [Seven Lakhs Fify-Thers
Thousard Cne Hundred) Equity Shares, representing 17.75% (Seventesn Poirt Saven Three Percant] of the Voting Shara
Capital of the Terget Compary at a price of #1000~ {Rupeas Ten Onlyl, ard in accordance wigh the tams of the Share Purchasa
Agragment

The Acouirer and the Comtinuing Promodar have entered and exacuted 8 Joink Confral Agraement. in pursuanca af which the
Acquirar wil be classiad as Go-Promobes afbar the sutcasshl compiaton of ths Otes,

Since the Acquirar wil acquira and exescisa joind contnod of and avar tha Tangal Company pursuant to tha Undaring Trarsachon
and tereloen, wil be ciassiliog a3 a Co-promoter of the Tamel Company along with fe Conlinung Promoler in acoordancs wilh
fhe provisions of the SEBE (ILODA) Regulations Tllowing the completion of The Undeshyirg Transaction, this mardatony Open Cfler
& belng made by the Acqudrer in complkance with Regulstion 3[1] and £ of the SEBI {SAST) Requitions, Further, the Seling
Pramoters shall ba deciassified from the ‘promotar and promoter group’ category of the Target Company subject to recaigt of
neceszany approvals requirad n tams of Regulation 314 {10} of tha SEBI (LODA) Regulations and tha =atisiaction of condiions
prascibad hergine The Acquirar has no inteniion o dalst the Tamgal Company pursuant 16 this Offes,

Tha proposed acquesilion af Equity Sharas under tha Shara Purchasa Agreaments and the acquisBion and axarcisa of joint conlral
ol and o e Tangel Compary by B Acguengr and S Acquirer Becoming & co-promaler Aleng wilh e Corfiruing Promdales
of the Target Company pursuan! 1o the Jom Contral Agreement (a5 explaned in paragraphs 2 1o 4 of this Par Il ([Background
i the Open Offar) of this Dedailed Public Sttemeant) is refemed {o as the 'Underhying Transaction’, detads of which s summanzed
a5 below:

(]

==

F'!

YL

¥in,

and 4 read with Regulations 13(4), 14(3), and 15(2) of the SEB| (SAST) Regulafions [DFS’), pursuant to the Public Annowncement daled Thursday, May 12, 3022, which was filed
) and Target Compeny at is registered office, in terms of Requlations 3{1) and 4 and other applicable Regulations of the SEBI (SAST) Regulations. The Public Announcemsnt was

E Shares/ Vo
l“ﬂllm |:t::|u|r|atlt}':mIF Total
o b :
rabpect | Mode of Transaction b consieration) Mods of | Regulation
nt/ Abtetment! C '?'"“" which has
{dirsct! L“m:g e i Mumbser of | % vis-3-vis | Voling Fﬁﬂ; {Cash/ triggered
knefirect) Exquity Total Voting | (VR} acquired jsecurities)
Shares Lhare
Capital
Share Purchaze Agreement| 14,000 0.33% ¥1,40,000.004 Cash
with Saling Promotersasonthe | (Fourean | (Zaro Three | (Rupees One
date ¢l the  Publiz| Thousand) Three Ladh Forly
Anrauncamani Eiquity Percent) Thausand Only
Shares
Share Purchase Agreement| Acguiition 17.73% | TP5. 31 00000 Cash
with Seling Public Shareholders | of 753,100 (Sevenleén |  [Rupees
gz on the data of the Public| (Sevan Foit Sevan | Seyventy-Flve Ragulations
Annauncemen Lakhs Fifty- | Thiosa percent)| Lakbs Thir- A1y ard 4 of
Diirect Acquistion Thrze af the Yoiing One the SEBI
Thousand | Share Capilal Thousand 1SAET)
One af the Tamesl Oyl Ragulations
Hundred] Company
Equity
Shares
Joinl Condral Agresmant wilh Mol M My Mal
Continuing  Promoler, in| Applicable | Applicanla Anplicable | Applicable
pursugnce of which 1he
Acrpirer will be classiied as Co-
Promeder atber tha successhul
completion of this Ofler,

The prima object of this Ciar is 10 acquira substantial Equity Sharas and Voiing Righés capital accompanied by join control ver
the Target Comparky. The Acquirar intends 1 axpand the Target Company's business activiies by canying on addional business
hor comemnercasl masons and operational elicences, The Acquiner reserves the mghl (o modity the present sSaachung of e busmess
n-a mannar which is useful o the Ergar inkarest af the sharebaldars. Any change in the structure that may be camied oul, wil
be in accordance with applicable laws.

EQUITY SHAREHOLDING AND ACQUISITION DETAILS

The current end peoposad shareholding patiam of tha Acquirsr in the Targed Company ard the detzils of tha acouisition are as

Detalis Acguirer
Mumbar of | % of Voting
Equity Shares | Share Capital
=narenalding as an the Publc Announcemant daie ol Hi |

[ Equily Shares acquired bebween fhe Publc Announcement dale and (e
Detaied Public Staterment dale M |

_EHEH_E‘IEES acquirac throwgh SNare Purchase AQEements JL6r 100 13.06%

:Quulg Ehares proposed o be acouied in B Oner” 11,04,298 26.00%
gi-tar Sharenalding on diLied DAsS on 10 | TErmn) Woreng Lay &ner closng

o Terdering Period (dsswming ab the Equiy Shaves which are offarad ara

dcoeged &1 g Cntar, 18,71, 398 44, 06%

OFFER PRICE

The Edquily Shares bearing Infarnational Securilies Menlification Number INEG2EDOTOE are prasenlly lisled on fhe Stock
Egih?gﬁi namely baing, on BSE beaing Serp 1D STEFRCOA' and Scrip Gocle ‘531509 and on Gﬁg beanng Scrip Code

aigd

Furthar, as The Calcitla Sock Exchange Lmitad i non=opemafonal, bance Fere bas bean nd rading n e Eguly Shares of
1 Tanget Company on The Calcutta Stocx Exchange Limited for &zt many years: The fotz trading tumaoser in the Equily Shares
of the Targed Company an the BSE Limtad G, the nation-wide frading terming! basad on trading volume duning the fashea
calendar mardhs prior to the monh of Public &anouncement (May 01, 2021, 1o Apri 30, 2022) have baen abtained from
ww. bgendia com, as given below

Stock Total no. of Equity Shaves traded during Total no, of Nsted Annualized trading
Exchange the 12 (hwelvel calendar months prior fa Eguily Shares furnower (a5 % of Equily
the manth of PA Shares listed)
BaE 1,48,652 42,47 300 3.50%
(O Lakh ForyEight Thausand S (Farty-Twa Lakhs Farky- [Theda Paint Frea Zara
Hurdrad and Fifty-Two) Saven Thousand ard Percent)
Thirae Hun@ned)

Based on the Informatan pravided ahove, the Equity Shares ol e Targe Company are Infrequently Sraded on the BEE b
accordance with the provisions ol Regulation 2{1)§) of the SEBI (SAST) Ragulaions.

The Offer Price of T130- (Rupees Thiteen Only) is justiied n ems of Begulalion 8 of the SEBI (SAST) Reguialions, beirg mone
than highsst of the follewing;
ES

: Farticulars Frice

Ma.
a} |Megetizsted Price under the Share Purchase Agreement atiracting the chbiigations fo make a

Public Armpuncemant foe the Ciler TI0000- - |
Bl | The velume-weighted average prce pald of payabie Tor scquision(s] by the Acquirers, during The

52 (Fithy-Twa) woaks immediataly preceding the dale of Public Announcement Mat applicable
6 | Tha highesl prica paid or payable for ary acquisiian by the Acquiners, dunng (he 26 | Twenly-Som) I

wisaks mmedzialy' prececing e dahe of Public Arnauncement hat apphcabie)]

df | The voluma-weiphied average Merkel pice of EGQUZy SNares for & perod of B0 [=ialy) 1i2ding 0ays
immediialy praceding he dale of Publc Arnouncamanl a5 Iaded on BSE whens e maximum
walume of Irading in the Equity Shares of the Target Company are recorted during such period
Emugﬁg:l such shares are frequenty traded
Whers (he Equiy Ghares are nol fequenlly raged, e prce desarmined Ly e AGQUrers and e
Manager considenng valuston paramelers per Equity Share incuding, boak value, comparablks
trading mulliples, end such gthear paramelers a5 &re customary for waliation of Equity Shares Fl251- |
‘Chatared Accswrlan) Bhavesh Ralod, Proprgdor of W% Bhavesh Rathog & Co. Cradenad Accownian's, beanng Firm
Regiatiation number 14020480, 1BE! Aegistered Yaler Reqieiatian number (BBHPA-O0TAF-FO 1200201 8-20187 1810
and having s office ar AT, Shelter CHSEL, C5C Road, Danisar (Easl, Mumbal - J00068, Maharasiig, fndia wifh Emal
adciress b @ cabihavesh & gmal com’, Brough Wi valbation repor! dated Thursday, May 72, 2022, Dednm) vhigoe
document dentificabien apmbey * 2211 8158AIWFENIDIT, has pertiffeg that the fair valre of the Equity Share of Targel
Company s FIZ50C (Rupses Twealve and Aty Ons Paiss Omly) par Equily Share,
In vigw of the paramedars cansiderad and prasanted in tha Bbla above, in e apinion of the Acquirar and Managar, the Ciler
Price of #13,00 {Rupees Thireen Only) per Equity Share bedng the highest of the prices mentioned abave I justfied in bems
af Regulation & (2] of the SEBI (SAST) Regulstons.
There have bean na corporads ackions I:rj; the Tangal Company wananling adjustment of any ol tha relevant price parameders
unclar Hegulation & (50 of the SEBL (3AST) Regulations. The ﬂrrﬁr Price may be adjusted in She event of any comparate aclions
ike borus, nghts issue. stock split, consalbdation, dividand, demergess, and reduclion ete. wheare the racard date for effecting such
comparale actons lalls babween the dabe ol this Delailed Pubbc Stalemant ug o3 [Theas) Working Days prior b the commancement
of e Tendesng Perod of ke Offer, in aocondance with Regulation 8 (%) of fhe SEB! [S3A5T) Regulalions
Iri the evant of any acquisifion of Equity Shares by the Acquirar during the Offer paricd, at & prce higher than the Offer Prics,
then the Ofler Price will ba mevised upwards 1o ba equal to ar mana than [ha highest price paid foe such acquisiion n lerms of
Fegulation & (8) of the SEB| (SAST) Regulalions. However, The Acouies shall nod acouing arry Equity Shanes aier the 3rd (Thed)
Worng Day prior 1o the commancement of the Tendenng Period and untl the expry of the Tengesing Penod of this Offer,
A& on ke dabe al this Dalailed Public Sialemant, Thers is no revisan n the Ofar Prca o OHer S, & upward ravison 1o e
{Offer Prci or ba The Ciler Size, i any, on account of competing otfers or alhenvse, may atso be done &l any Bme prior fa the
cammencament of 1 (One) Warking Day bafore the commencement of the Tendanng Pericd of this Offer in accardance with
Regulaticn 18 (4} of e SEEI (SA5T) Regulations. Such revision would ba dong in complianca with offer lormalities prascribed
undar B SEB| [SAST] Regulations. |n the event ol Such ravigsion, The Acquinar shall: (1) make comesponding ncnaase 1o e escrow
ameung; (il make &n annauncement in the same newspapers in which this Detzled Public Statement has been published; and
iif) smularaously notfy BSE, CSE, the SEBI, and the Targef Company at &= registered office of such revision
FINAMCIAL ARRANGEMENTS
In terms of Reguiation 25{1) af the SEBI (SAST} Regulatons, the Acquirer has adequate finencal resowces and has made fim
fimancial arrangemends far the implemendation of e Cffar in ful out of his can sources’ Net-worth and no barowings fram amy
Bark and' or Financial instiulions are envesaged, by Charersd Accountand, Vikash Gadsy Beanryg membership number 58575,
praprietor 31 Gadla Vikash & Co. [(Chatensd ntaz) haing it Hesd Office located at Foom Mo 368, 57 Floer, Martin Bum
Housa, 1.A.M. Mukherjge Foad, Baolkala-700 001, Wiest Bangal, India with contact numbear baing “+37-033-2066 4620 and Email
Addrass baing ‘cavikashald gmail com’ has vida cerilicade bedring uniclie document identlicalion nuebes 220665700 1 VRMFE42S'
dated Thursday, May 12, 2022, certified that sufficent reseurces ane avalable with te Acguirer, and for fulfiling his Ofter
abligations in full.
The maximum conscheralion pasabhe by e Scquirer 1 Soquing wp o 1104298 (Eleen Ladhs Four Thousand Teo Hunced
and kinety-Elghil Equity Shares representing 26,00% [Twenby-5te Percent) of the Voling Share Capital of the Targe Company
at gn Offer Prace aof $13.00- (Aupaes Thifeen Onky) per Equity Share, aggregales to an amount of 14355 B74.000- |Rupesas
Cine Croee Fory-Thrae Lakbs Fifty-Free Thousand Eighl Hundred and Savenly-Four Onlyl. In accordance with Regulation 17
of the SEBI [SAST) Regutalions, e Acquiner has opened an Escrow Accaunl uncer the name and style ol ‘STEPRCOR- Open
Oiffier Ezcrow Account’ with Kotak Mahindra Bank Limited, (‘Escrow Bankes'} and have depasiled $3700,000.00" (Rupesas
Thirly-Savan Lakhs Only) La., more than 25.00% {Twanty-Five Percant] of the toial consdaration payabla in tha Oller, assuming
Il accigptance (Escrow Actounl’)
The Manaqger is duly authoeizad to aperate the Escrow Apcount o the axclusion of gl others and has been duly empowered to
restbze tha value of the Escrow Account in lerme of T SEB] {5A5T) Regulations
Based on Ihe akoregasd linancal armangements and on the conhrmatons received ram fe Escrow Banker and the Chastered
Accauritant, the Marager is satisfied about the abilgy of the Acquirer to ulfil his obligations in respect of this Offer in accordanca
with tha provisions of SEBI (SAST) Regulatians.
In case of upward revision of the Offer Price andfor the Offer Size, The Acqurer would depesit appropriate adaitionad amaunt info
an Escrow Account 1o ensure compliance with Regulation 18(5) of the SEBI {SAST) Requlations, prar o eflecting such revision.
STATUTORY AND OTHER APPROVALS
The Tamet Compary, being 8 Nor-Depast faking Mon-Barking Finance Company reqisterad with the Resarce Bank of Inda,
&= mandaied in an event of any acguisition or transler of control of Mon-Banking Finance Company, 1o sesk and oblain prior
appronal of Reserae Bank of Incia in barms of Paragraph 61 of Chapter - 1 ol Sechon W of Master Direclion - Mon-Banking
Fircancial Comparry - Mon-Systemically Impestam Non-Oeposi taking Company [Feserve Bank] Directiors, 2HE bearing noffication
numbar CHER PDUOLTM0E. 10,11 8°2016-1T daled Septembar 01, 2016, and hence this Offer is subject to beng in receipd of
Rasarva Bank of India's approvel. Excepl a5 sfaled above, o tha bast of tha knowlsdoa of [ha Acquirar, thara are no athar
slalubory of ofer appeovals reduinsd 1o mpesnend the Ofter. Howeer, I a“E ciher shatutary o geasmmmental approvalis) ane
required or bagome applicable at & laber dete before closura of the Tendering Pancd, this Offar shal be subject to such stafutony
approals and e Aogquirer shall make the necassary applicalions far such stabulory approwals and e Undardying Transaction
and the Chler woukd alse be subject to such ofer slalutary ar alher geemmerlal approealsh and e Acdquins shall make [he
necessany applications for such other aporovals,
Al Publc Sharsholdess, inchiding non-resdants holdars of Equily Shames, must obiain all requisite approsals required, i any, fo
freder thie Oller Shanes {including withaul limiahicn, e appioeal tien e Beserdse Bank ol India) and sabml Such apgrovals,
along with the ofher oocuments reguired to accept this Offer. In fhe event such approvals ane nod submitled, the Acquirer reserves
the npht fo reject such Equity Sharss tendered in this Ofar. Further, if the halders of the Equity Shares who ars not parsons
ressicdant in India had required any approvals (inchedng Trom the Aesanne Bank of Irdia, of any athar reguiatory body) in respe
af the Equity Shares held by them, they will be reguired 1o submit such previous aporovals, that they would have obiained for
holding the Equity Shares, 1o fandear the Oifer Sharas, aliong with the ather documends requirad o be tendered 1o accapt this
Olfer. In the gverd such approvais and nod submittad, the Acquirar resanes the right 1o reject such Offar Shares,
The Acgurer shall complale al procedures retaling bo pannent of consderalian unisar s Ofbar within @ penod of 10 i, Ten) Working
Drarys from the date of expiry of the Tendering Pancd to fhose Public Sharsholders who have $endared Equity Shares and ara
tounid walid and ara accapbed for acquisition by the Acguerar,
In case of delay in receipt of any slahsory approval, SEBI may, ¥ satislied that celayed regeil of The reqlasie Bppacyals was not
due 1o any willul dedacdt ar neglect of the Acquirer or the feilurs of thea Acguirer to diliganty pursua the spplicatian far the aponowal,
grant endansicn af lime for the purpose, subject b the Acquiner agreaing b pay intanest fa [ha Publc Shansholdens as dreched
by SEBL in ferms of Regulation 18(11) ol the SEBI ISAST) Requiations. Fusthier, IF delay accurs on account of witul defaul by
he Acquirer in oitaining the requisite appeowais, Regulatian 1719) of the SEEBI (SAST) Regulatiors wil &lso bacoma spolkcable
and the amaunt lying in the Escrowe Account shall bacomea liable for forfedurs.
In serms of Feguiation @301)of he SEBI (SAST) Reguiztons, If the approvals mentioned in Pafaﬂrmn Wil () are nal safsfacianly
camgpbad with ar any of 1he statutory approvals are refused, the Acquirer have & rght to withdraw the Offer. In the avent of
withdraraal, tha Acquirar (throwgh the Manages), shall within 2 (Two) Working Days of such withdraeal, make an announcemend
slaling e grounds lor the wilhdrawal in accordance with Beguiation 232 of the SEBI [SAST) Reguilions in [he Newspapers
and such announcement will 2lso be sem o SEBY, Stock Exchanges, and the Tarpet Comgany at its registened office,
TENTATIVE SCHEDULE OF ACTIVITY

Betivity

Issua date of the Publc Annauncamant

Publicatian dae of the Detaled Fublc Statement in the newspapers

Lasl date lar Bling ol he Drafl Letler of Ofter walh SEB!

Lasl dabe Ior public annourcameant for & competing allens}# |
Lasi data for raceipt of comments from SEB1 on the Draft Latter of Oier will be received
(i the svent SEBI has not sough clanfication or addianal information fnom the Manager]
Idenbifipd Date”

Lasl dale for dspalch o the Lathar ol Ofar 1o the Pubic Sharahalders of the Tanget
Company whosa namas eppear on tha ragister of members on the |deniified Cabe

Last dafe by which & committez of the incenendent drectors of the Target Company s
regured 10 g ks recommendation o the Public Shansholders for ths Offar | Tuesday, June 28, 2022

. |Last déta for upward revision of the Ofer Price and ! or the Oller Siza {Wadnesday, Juna 28, 222
10.|Last date of pubhcation of apaning of Offer publc announcemant in the newspapers in |

which the Defailed Publc Statement had been published {Wadnesday, June 29, 2022
11, | Dabe of commincement of Tendenrg Penced Thirsday, June 30, 2022 |
12| Dabs of Ghasing of Tandanng Paricd Wiedrasday, July 13, 2022
13.|Lasl date of commuricating the repecliond accepianca end completion of paymend of | |
consaderation ar retund of Equity Shares o the Publc Sharehoidars | Wednesday, July 27, 3022
Node: The abowe fimelnes dne ncdicatve (veaned based on Dmeltes arovided amder Nie SEBT (SAST] Ragolabors) and ane
subyact bo racepf of sahnoneragualony anprovals and may have fo ba revised accordingly. To clanty, the aolions sed ow ahove
may e completed prior & thelr comesponding datas suhect b complance with fhe SEBY (S4AST) Regulanons,

apningd Dafe S oy e e auvpose of aefemivieng e names of e Fudhe Sharehaiters 45 on such dafe fo whom the
Laflar of Offer would be sanl

Mot aEplsraung

—

K

Day and Daie

Thursday, May 12, 2022 |
Tuesday, May 17, 2022

Tisesday, May 24, 2022 |
Tugsday, June 07, 2022 |

Tuesday, June 14, 222
| Thursday, June 16, 2022 |

| Thursdey, June 23, 2022 |
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ACI INFOCOM LIMITED

Regd Off: Shop Mo 117,
1st Floor, Y-Mall, Off. W.E.
Highway, Mr. Sai Hospital Thakur
Complex, Kandwali (East),
Mumibai- 400101
E-Mail: complanced@acireally .co.in
Web Site: www.acirealty.co.in

AMI ORGANICS LIMITED

CIN: L24100GJ2007PLCO51093

Lo
' Registered Address: Plot no. 440/4, 5 & 6, Road No. 82/A,

AMI ORGANICS LIMITED GIDC Sachin, Surat - 394230
EXTRACT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER
AND YEAR ENDED ON 31""MARCH, 2022

QS

QGO FINANCE LIMITED

CIN : L65910MH1993PLC302405
Regd Office:3rd Floor, A-514, TTC Industrial Area, MIDC, Mahape, Navi Mumbai — 400701
E:Contactus@qgofinance.com/Website:www.qgofinance.com/Tel No.: +91-22-49762795

(R, In Lakhs, unless otharwise stated) [REGULATION 47(1) (B) OF THE SEBI (LODR) REGULATIONS, 2015]
NOTICE Standalone Consolidated EXTRACT OF AUDITED STANDALONE FINANCIAL RESULTS FOR THE
MOTICE iz hereby given that, In &r )
torms. of Rbgulciios 30 of ihe SEB & Pk Quarter Ended ‘Year Ended Quarter Endod Yoar Ended BSE Code - 538646 QUARTER AND YEAR ENDED 31ST MARCH, 2022 ..t in Lakns)
(Listing Obligations and "1 | 31-03-2022 | 31-12-2021 | 31-03-2021 | 31-03-2022  31-03-2021 | 31-03-2022 | 31-12-2021 | 31-03-2021 31-03-2022 | 31-03-2021 Sr Particulars Quarter Ended Year Previous
DisciosureRequirements) Audited Unaudited | Audited Audited Audited Audited | Unaudited Audited Audited | Audited Nc.). Ended Year
Regulations, 2015, we wish to mifarm 1. | Total income | 437181 | 142449 | 928862 | 5228973 | 3419382 | 1447191 | 1425449 | 926864 | S228973 | 34.198.76 ended
you that the meeting of the Board of | 2. Nat Proft befrs i 220623 | 28573 | 20615 | 804804 | 717260 | 220873 | BBSST) | Z0BA15 | G14604 | T.ATABE 31.03:2022-31:12.202131.08:2021 31:03:2022- 31.03.2021]
Directors of our Co I'I'FF'rf‘F;}I' is 3, | Net Profit after fax _ 2,128 08 1,947 01 1,543.10 7.134.61 5,485.90 212808 1,947.01 154010 71861 3,399.559 L Audited—Yn-Audited—Audited——Audited——Audited—|
schaduled to be held on nday 4. | Tatal Comprahe ' ' [ [ ' ' ' ' ' .
30th May, 2022 at the Registered gl wi;‘ e | R 1,042 59 1,541.14 7,264 05 5,307.11 2 146.18 1,057 43 1,547.13 7.383.75 £,311.02 1 Total Tncome Trom Operations 5531 4675 5707 83846 50706
. y P - . 2 Net Profit / (Loss) for the period (before Tax,
Office of the Company, infer-alia, 1o 5. | Paid up Equity Share Capital . ; .
i : ¥ 364271 64271 315000 1843 71 3150.00 364371 364371 3150.00 3643.71 1150.00 Exceptional and/or Extraordinary items) 41.63 40.52 26.71 143.17 928
consider and approve the Audited (Face value of Rs, 10/- each) 3 | NetProfit / (Loss) for the period before tax (after
Financial Results of the Company for B. | Cither equily excludng 4B1S6EE | 1224540 JBEARED | 135473 Exceptional and/or Extraordinary items) 4163 4052 26.71 143.17 9238
the fourth quarter and Financial year revaluation raserves P e, s e 4 Net Profit / (Loss) for the period after tax (after
ended 31stMarch, 2022, 7. | Eaming per share Exceptional and/or Extraordinary items#) 2854 25.21 1717 93.26 64.2
Further, pursuant lo the SEBI (ot s, 10 each) ® | [Comprisig Profit | (Loss) for the pefiod (afer
ﬂHF’rD}":Ib!tl-:lnzgl-lfﬁ Ins;:ler T;adm?:l : SEEE' { gjj { gg: 1 :gg g;ga | :Hj { Eg { ggg { :gg g::gi i E::’ tax) and Other Comprehensive Income (after tax)] 28.54 25.21 1717 93.26 64.2
eguiation, AN BITIRRATRRNS : : == : : : : : : 6 Equity Share Capital 695.28 695.28 695.28 695.28 695.28
made thereunder, read with Notes: 7 Reserves (excluding Revaluation Reserve) as
Company’s Code of Conduct for 1. Theabove s anexlract of the dedaed format of financal nesults fad with the Stock Exchangas under Regulation 33 of the SEB| {Listng and Other Disclosura Requiremants) Regulalions, 2015, shown in the Audited Balance Sheet of the
Prevention of Insider Trading, the Thefull format of the Financial Resulls ara available on the websiles of the Stock Exchange(s) (www bsaindia.com and www.nseindia,com | and on company's wabsibe (www.amiorganics.com). previous year 463.51 463.51 341.25 341.25 341.25
trading window was closed from Z. The above Financial Statemants have been reviewsd and recommended by Audit Committes and heve been approved and taken on record by the Board of Directars st its meeding held on May 8 Earnings Per Share (of Rs. 10/- each)
O1st Apil, 2022 till forty-eight hours 16, 2022, (for continuing and discontinued operations) - 041 0.36 0.25 1.34 0.92
after the date of declaration of results 3. The Board of Direclors at their mesting held on May 16, 2022 has recommended dividend of Rs. - per Equity Share (at the rate of 30%) of face value of Rs. 104 each, subject to the approval of Basic: 041 0.36 0.25 1.34 092
for the Employees of the Company sharahelders at the ersuing Annual Ganeral Meatng. Diluted : 041 036 025 1.34) 092
including Designated Persans and 4. Thare is nadavialion or variation i the wilization of IP0 Proceeds as per tha abjecls dsclosed in the Prospacius daled Septamber B, 2021, durng the vear ended on March 31, 2002, Notes - —=- = = i - -
theirimmediate relatives. 5. The figures for the previaus period have been re-groupedireamanged whersver considered necessary. The fgures of the kst quarier are the balancing figures in respect of full financial year and 1. This Financial statement has been prepared in accordance with the Companies Indian Accounting Standards (Ind AS)
T i _— _ audited year bo-date figuresup o the thind quarer of the curentprevious financial year, prescribed under Section 133 of the Companies Act, 2013 read with Rule 3 of the Companies (Indian Accounting Standards)
his :}’;g;‘?;afgb:“‘zm‘;ﬁd“a';?;;& 32 For and on behall of Board of Directors of Ami Organics Limited Rules, 2015 and Companies (IAS) Amendment Rules, 2016 and other recognised accounting practices and policies to the
Com extent applicable.
stock exchangs wabsila at Place : Surat S 2. The above financial results have been reviewed by the Audit Committee and approved by the Board of Directors at their
www_bseindia.com. i Nareshkumar R. Patel meeting held on 16.05.2022 pursuant to Regulation 33 of SEBI (LODR) Regulations. The full format of the said Results are
Date : May 16, 2022 Chairman & Managing Director available website of the Company viz., www.ggofinance.com and also on the Stock Exchange websites ie www.bseindia.com.

For ACI INFOCOM LIMITED
Sd/-

KUSHAL CHAND JAIN
MAMNAGING DIRECTOR
DIN: 03545081

The Company operated in Financing and Investing sector which is a single Business Segment in accordance with Ind AS-
108 Operating Segment notified pursuant to Companeis (Accounting Standards) Rules, 2015

During the Quarter under review, the company has alloted 100 Non Convertible Debentures at the issue price of Rs. 1,00,000
per Debenture. The Actual Amount of Utilisation in Quarter under review is Rs. 1,00,00,000.

The Total Loan Booked till 31.03.2022 is of Rs.66,59,50,000/- . The Total Outstanding Non Convertible Debenture as on
31.03.2022 s of Rs. 53,90,00,000/-.

Figures for the Previous period have been regrouped/re-classified to confirm to the figures of the current period.

For Qgo Finance Limited
SD/-

Rachana Singi

Managing Director

DIN: 00166508

Place: Mumbai
Date : 16th May, 2022

[

Date : 17 May 2022
Place : Navi Mumbai

MUTUAL
HUNLDS

Sahi Hai

BHAROSA APNO KA
HDFC Asset Management Company Limited

A Joint Venture with abrdn Investment Management Limited
ClIN: LES99TMH1990PLC1 23027

Registered Office: HOFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation, Churchgate, Mumbai - 400 020. Phone: 022 66316333 » Toll Free Nos: 1800-3010-6767 / 1800-419-7676 » Fax: 022 22821144 « e-mail: hello® hdfcfund.com * Visit us at: www.hdfctund.com

Notice-cum-Addendum to the Scheme Information Documents (S1Ds) / Key Information Memorandums (KIMs) of
HDFC FMP 1381D September 2018 (1) and HDFC FMP 1372D September 2018 (1) - Series 42; HDFC FMP 1344D October 2018 (1) - form.

Series 43; HDFC Corporate Bond Fund and HDFC Medium Term Debt Fund (i) Units of the unitholders who do not provide their consent for the merger will be redeemed at applicable NAV on the Maturity Date.
Motice is hereby given that HOFC Trustee Company Limited (“the Trustees™), Trustees to HOFC ML_IEL.IHF Fund (“the Fund”) has_ decided to  E  Exit Option for unit holders of Transferee Scheme viz. HDFC Corporate Bond Fund
carry out the changes to the fundamental aftributes by merging certain Fixed Maturity Plans (FMPs) (“Merging Schemes”) on their respective As per Regulation 18(15A) of the SEBI (Mutual Funds) Regulations, 1996 (*MF Regulations") and Circular dated March 04, 2021, change

S - | (i)
ety Ces o tha- | misieres Sohies &a mentknEc ek in fundamental attributes can be carried out only after the Unit holders of the scheme concerned have been informed of the change via
Name of the Merging Scheme(s) Name of the Effective date of merger | Period for providing consent written communication and an option o exit the scheme for a period of at least 30 calendar days at the prevailing NAV without any exit
Transferee Scheme(s) l.e. on Maturity Date of / Exit Option load is provided to them. As per Circular No. SEBI/MFD/Cir No.05/12031/03 dated June 23, 2003 issued by SEBI, merger of schemes is
Merging Schemes also considered as a change in fundamental attributes of the concerned schemes necessitating compliance with the requirements as per
with effect from close of Regulation 18(15A) of the SEBI (Mutual Funds) Regulations, 1996 ("MF Regulations™).
| Business Hours on June Accordingly, existing Unit holders of the Transferee Scheme as on May 17, 2022 fill 3.00 p.m. i.e. date of publication of this notice-cum-
2022 (both days inclusive) addendum (including those whose valid purchase / switch in applications have been received by the Fund upto cut-off time) are provided
with effect from close of |May 25, 2022 to June 23, 2022 an option to exit, at the prevailing NAV without exit load, if any, for a period as menfioned above, if they are not agreeable for the merger.
Business Hours on June |(upto 3:00 p.m. on June 23, | (iii} The Exit Option can be exercised during the Exit Option Period by submitting a redemption / switch-out request at any of the Ofiicial Points
| 28, 2022* 2022 {both days inclusive) of Acceptance of the Fund including online transacting faciliies such as HOFCMFOnline / HDFCMFMobile. For list of Official Points of
“or next Business Day, if the Effective Date happens E-r:r B ettt 85 nﬂn-ﬂus.fnass Day. ' ' Acceptance, please refer Scheme Information Document or visit our website www.hdfcfund.com,
A. Rationale for Merger: (iv) Unit holders should procure a release of their pledges / vacate the lien prior to applying for redemption / switch-out during the Exit Option

Period. In case units have been frozen / locked pursuant fo an order of a government authority or a court, such exit option can be executed
The merger will help investors in the Merging Schemes to continue with their investments in a portfolio of high quality Corporate Bonds in case of

_ : _ : _ ality Lompora ! only after the freeze / lock order is vacated / revoked within the Exit Option Period specified above.
merger with HOFC Corporate Bond Fund and in case of merger into HDFC Medium Term Debt Fund, in a partfolio of diversified credit exposure. (v} Unit holders should ensure that any change in address or bank mandate are updated in the Fund's records before exercising the Exit
Additionally, the merger will be more tax efficient as it will not force capital gains on them on maturities and investors can continue to avail of

_ 3 ; : byl _ : : : Option. Unit holders holding Units in dematerialized form may approach their Depository Participant for such changes.
the indexation benefits t|I.I the t_me meyr_c{'mnse to remain invested. Further, the unit holders are free to choose their date of redemption anytime (vi) The redemption proceads (net of applicable taxes, if any) will be remitted / dispatched to the Urit holders within 10 (ten) working days f
after merger to meet their liquidity requirements. o rem

™ e Ry i f " he FMP i wity will b e, the date of receipt of valid redemption request..
& merger as envisaged above will not result in emergence of any new scheme as the s on respective maturity will be merged in the oy e . S o - ;
Transferee Schemes. Post-merger, there will be no change in features of the Transferee Schemes and the investments under the Transferee (vii) Unit holders having no objection to the proposed merger and wishing lo remain invested need not take any further action. Please note that

Seh il ba in i e i bisa d ¢ alication o fhe Trnats e Sek the Unit holders who do not exercise the exit option during the Exit Option Period would be deemed to have consented to the proposed
il sobpls bl e iy i el ca i et i Lol L B s s L merger. This offer to exit is merely an option and not compulsory. We would like you to remain invested.

F. Tax consequences:
For Unit holders whose investments are redeemed upon maturity or during Exit Option Period, the tax consequences as set forth in the Statement
of Additional Information would apply including deduction of tax at source (TDS) in accordance with applicable fax laws.

Pursuant to the merger, in terms of the provisions of section 47(xiil) of the Income-tax Act, 1961 (‘the Act’), the units allotted in the Transferee
Scheme to the Unit holders of the Merging Scheme who decide to continue their investments, will not be considered as redemption / transfer
of Units in Merging Scheme and will be exempt from tax.

In terms of provisions of section 2(42A)(hd) of the Act, the period for which the units in the Merging Scheme were held by the Unit holder will
be included in determining the period for which corresponding units are held in the Transferee Scheme by the Unit holder.

Further, in terms of section 49{2AD0) of the Act, the cost of acquisition of units allotted pursuant to merger in the Transferee Scheme™ will be
the cost of acquisition of original units in Merging Scheme.

** Determinalion of cost of acquisition of the units for the purpose of computing long term capital gains shall be computed in terms of seclion

Mote: Once consent is provided, investors are deemed to have read and provided the confirmations and declarations as per the consent

HDFC FMP 13810 September 2018 (1) - Series 42
HDFC FMP 13720 September 2018 (1) - Series 42

May 27, 2022 to June 27, 2022

HDFC Corporate Bond (upto 3:00 p.m. on June 27, | (ii)

Fund

HDFC Medium Term

HDFC FMP 134D October 2018 (1) - Series 43 Debt Fund

The proposed merger of schemes tantamounts to a change in fundamental attribute of the Merging Schemes and have accordingly been approved
by the respective Board of Directors of the HOFC Asset Management Company Limited (“the AMC") and the Trustees to the Fund. The Securities
and Exchange Board of India (*SEBI") has also vide its communication dated May 12, 2022 noted the proposed merger.

Unit holders of the Merging Schemes who provide consent for the merger will be allotted units under the corresponding Plan / Option of the
Transferee Schemes al the Net Asset Value ("NAV") of the Effective Date of the merger. Provided that, where units are held without distributor
code in the Opfion [ Plan of the Merging Scheme or where ARM is invalid, units of equivalent value in the Direct Plan of the Transferee Schemes
under the corresponding Option will be allotted. Accordingly, the assets and liabilities of the Merging Schemes will be taken over by the Transferee
Schemes upon Merger and the Merging Schemes shall cease fo exist.

llustration on Basis of Allotment of units upon Merger for a consenting Unitholder:

Effective Date of Merger 3006.2022 | 1124 read with section 55 of the Act,
NAV per unit of the Plan / Option of the Merging Scheme as on 30.06.2022 (A) <20.000 | Please note that the aforesaid tax neutrality on consolidation / merger of similar mutual fund schemes or of plans f options of similar
Units outstanding in Merging Option as on 30.06.2022 (B] 50.000 | :'iuf!ua:j#un: s-:tr'tlm'u;es is El:lrh}BI:;i;J ;:gqpllan:a of SEBI (Mutual Funds) Regulations, 1996 and Units being held as ‘Capital assets’ as
Outstanding value in Merging Scheme 30.06.2022 before merger (A) X (B) = (C) ioogn| T umeeL e ING0me. AL, e ; s g : ;

= : : —— The above tax consequences are as per prevailing tax laws. In view of individual nature of tax consequences, Unit holders are advised
NAV of the corresponding Plan / Option of the Transferee Scheme as on 30.06.2022 D) EEE:.UMI to consult their financial and tax advisors with respect to tax and other financial implications arising out of their participation in
Units allotted in the corresponding Plan / Optien of the Transferee Scheme on 30.06.2022 (C) /(D) = (E) 40.000 |  merger of schemes.
Value of the units allotted in the Transferee Scheme on 30.06.2022 post marger (D) X (E) = (F) ~T1EIDU.G'I}| G. Unclaimed Redemptions and Dividends:

As can be seen above, the value of units held by an Investor before and after the merger will be the same. Details of unclaimed dividend and redemption amounts in the Merging Schemes and the Iransfmee_ﬁchemes as on April 30, 2022:

Please note that the aforesaid is only an illustration and the actual number of units to be allotted under the Transferee Scheme will be determined | Scheme Unclaimed IDCW (Rs.) Unclaimed Redemption (Rs.)
by the value of units held in Merging Scheme and the NAVs of Merging Scheme and Transferee Scheme on the Effective Date of Merger. HDFC FMP 1381D September 2018 (1) -
(i) In case of any pledge / lien / other encumbrance marked on any units held in physical mede in the Merging Schemes, the same shall be  |unee eP 13720 Sépiember 2018 (1) NIL NIL

marked on the corresponding number of units allotted in the Transferee Schemes. In case of units held in demat mode, debit / credit of
units under merger and release / re-marking of pledge / lien / other encumbrance on any units shall be dealt with in accordance with the
concemed depository's rules and procedures.

(i) A fresh account statement reflecting the new units allotted under the Transferee Schemes, will be sent to the Unit holders of the Merging
Schemes by the Fund. Upon allotment of units in the Transferee Schemes, all provisions under the Transferee Scheme will apply. However,
the period of holding for the purpose of exit load, if any, will be computed from the date of allotment of coresponding original units in the
Merging Schemes.

HOFC FMP 13440 October 2018 (1)
HDFC Corporate Bond Fund

HDFC Medium Term Debt Fund

H. Other Information:
For latest fortnightly portfclio details and the monthly performance of the respective Schemes, unit holders can refer to the website

15,9946

324 357.41

19,66,810.67
81,881.13

A separate written communication, containing the prescribed information in this regard will also be sent to the existing Unit holders of the

D. Consent for merger by unit holders of Merging Schemes viz FMPs:

Unit holders of the Merging Schemes having no objection to the proposed merger in Transferee Schemes and wishing to remain invested need
to provide consent in the following manner:

(i} The consent form for merger is being sent along with the merger proposal letter. Consent form will also be made available on our website
www.hdfcfund.com. Investors may submit their consent as provided above through any of the following modes:

respective Schemes. In case any existing Unit holder does not receive the same, or in case of any queries or clarfications, please call us on
1800 3010 6767 / 1800 413 V676 or email us on hello@ hdfcfund.com.

You may also visit any of the Investor Service Centres (ISC) of HDFG MF or visit www.hdfcfund.com for any other information.
This addendum shall form an integral part of the SIDs / KIMs of the Merging Schemes and Transferee Schemes as amended from time to time.

(a) Submitting original signed consent form at any of the operational Official Points of Acceptance.

(b) By way of an email from email id registered in the folio to fmpmerger@hdfcfund.com
In case of joint holders where mode of holding is “joint®, all joint holders have to sign the consent form, which may be handwritten and

send a scanned copy of the same from the email id registered in the folio.

(c) Submit through any of our online transaction facilities such as through investor portal on website, app, or any other mode made available

by the Fund from time to time to submit the consent.

Place : Mumbai
Date : May 16, 2022

For HDFC Asset Management Company Limited
(Investment Manager to HDFC Mutual Fund)
cdl-

Authorized Signatory

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

IX.  PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER E  BSE shall be the Designated Stock Exchange for the purpose of tendenng of Offer Shares in the Offer. Pursuant fo Reguiation 12 of tha SEBI (SAST) Regulations, the Acquirar has appointed Capital Sguare Advisors Private Limited
A Subject bo Paragraph Vil of this Detalled Public Statemnent, &1 the Puble Sharehokders except Sellng Public Sharehcider, halding F The Acquirer has appointed Mikuny Stock Brokers Limiled as the registered broker (Buying Broker) for tha Open Offer, theough whom as the Manager
tha Equity Shares wheher in desnatanalized famn or physical form, registered or unregistanad are elgible Yo participate i this Cpsan e purchases and tha setflament of e Offer shall be made. Tha contact details of the Buying Broker ane as mentioned balow: This Deeailed Pubic Statemant wil ba available and accassbie an the websites of the Managar a1 www.capitalsouara.in, SE8I
Cffer al amy time during the Tendering Penod for this Open Offer. Mama Mikunj Stack Brakers Limited at wawsabi.govin, BSE at www bseindia.com and ragistered office af the Target Compary.
B &g per the pravizions of Regulation 40 (1) of the SEBI {LODR] Reguistions and SEBTs prass release daled Decemiber 03, 2018, Address A-92, Gi, Laft Portion, Kamla NagarMew Delbi — 110007, India
et netergnce rumber PR AR08, redquests Tor iransler of sedidilies shall nol be prooassed whkess th securifes ang hikd Conlact Number 497071 1-47 03300001 Issued by the Manager to the Offer on behalf of the Acquirer
in damateriaized form with a dapository with effect from April 01, 2015, Howewer, in accordance with SEBI bearing refiarenca E-mail Address il @ riumonling cam P &
numbear ‘SEBIHOCFIMCHDACIRF202001 44 dated July 31, 2020, sharahoidars holdng securities in physical form are allowed [ Contact Parsan | br_Pramod kumar Sutania wrr ALS uU ARE
1o Yenclér shargs in an apen offer. Such bendenng shall be &s par the provisions of the SEBI (SAST) Reguiakons, Accordingly, G. Al Pughc Sharshoiders who desire %0 tender therr Equity Shares under the Offer would have to immate thelr respective slock- R T
Publc Shareholders holding Equity Shares in phyzical orm as wall are eligible 1o tender theer Equity Shares in thes Offer a5 per brokars (“Selling Brokers) within the nomal tradng hows of the secandary market, during the Tentenng Pesiod. Te;mmg tﬂﬂElh Bf locreate value
the provisions of the SEBI (SAST) Regulations. M. THE DETARLED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE |M THE LETTER CAPITALSOUARE ADVISORS PRIVATE LIMITED
o All Puobc Sharehaolders except Sefling Pubiic Sharaholter, registered ar unregistered, holding e Equity Shares in dematenalized iOF OFFER THAT WOULD BE MAILED OR COURIERED TO THE PUBLIC SHAREHOLDERS DOF THE TARGET COMPANY AS 205208, 2% Flaor, AARPEE Center, MIDG Boad Mo 11, CTS 70, Andhan (East), Mumbai - 400003, Mahamshira, India
Torm o haiding leckickin Equily Shares are ebigibie 1o paricipate in his Offer al any time during the period fom the OBer Opening iOH THE IDENTIFIED DATE. KINDLY READ IT CAREFULLY BEFORE TENDERING THE EQUITY SHARES IN THIS OFFER. Contact Detaila: ;91.22.5-53.19%5." v45/ 138 ' ' ' '
Date and Offar Closing Dabe before closure of tha Tandaring Period. All Public Sharehoidars who nave acquired Equity Sheres Xl g.?:g: ﬁgﬁ.ﬂ.‘i‘“m?f TENDERED IN THE OFFER CANNOT BE WITHORAWN BY THE PUBLIC SHAREHOLDERS. Webslte: www.capialsguane.in
but whase names doonot appear In the regisker of members of the Targed Company an the |dentfied Daie, or unregistanad ) . . g s ; : et ; : g : E-mail Address: tanmey banerjesd caphalsquare.in | pankia.patel @ capitalsquars. in
phners of these wha have aoquined Equity Shares aller the MentSed Dat, or thase wha have nol received the Lefter ol Offes, " g&%‘;mﬁﬁ ﬁ;g{;;%mrglmt;:pwhééﬁ 'fﬁg‘ﬂ'ﬁgﬁ;ﬂﬁfﬂ,]ﬂaﬁﬁ:ﬁﬂﬁﬁﬁﬁﬁﬁﬁgﬁ Contact Person: Mr. Tarmey Banerjeed Ms, Pankita Patel
miay also paricipate in this Ofar. Accidernal omission %o sand the Latter of Otler to any parson o whom the Offer = made or tha been abtained from () publicly avalsbla sources; or (i) any informetion provided or canfirmed by the Target Company, and the SEBI Reglstration Mumber: INMODOD12219
mion-recept oF delayed recespd of the Letter of Ofer oy amy such persan wil nal invalidate the Offer inany way. acturacy Sereal has not een indeperdenlly vesilied by The Mansges Vabidity: Permansan
o Thae Offer wil be implemenled by ®e Targel Compary through Stock Exchange Mechanism mace available by BSE in the form E. Tha Acquirer has appainted Purva Sharagistry {India) Private Limiled, as the Remistrar, having office at Unit No. 89, Ground Floar, Corporate Identification Number: LIESEA0MHEI0BFTC1BTESS
of separabe window as provided under tha SEBI (SAST) Regulafions read with SEBI Circulars bearing rfarance numbers CIRY Shiv Shaisi Industrial Extane, J. R Boricha Marg, Lowar Parel East, Mumbai - 400011, Maharashira. India, besiring contac details Sl
CFOPOLICY/CELLI/2015 dated Aprd 13, 2015, CFOVDCRACIAR2016/137 deted Decamber 09, 2016, and SEBVHOCFDY such iy conimet usrer: DGR3 901 25 kel ;. Bmall Acidresa. supeanSipncisiire.con’ sed wabslle. Wi pUnvasters com . |
z p ’ y 2 L ; Tha Comact Pesson, Ms. Deapeli Dhun can be confacted from: 10:00 &m. (fhdian Standard Time) to 500 pm. (Indian Standand Place: Mumbai Acguirer
DCA-IMCERS 30210815 daled -"-U!;IUE‘I 13, 2021, a5 may be amended nom tene 1o lime "Acquasition Window'). Time] on w:'“.-l"'l.ll‘llu dharys (el Salurdays, SUI"Id-ﬁj'ﬁ. ard # public helidays), Mi“g e mmﬁ“g Prricd, [hate: Hl:l.-"lﬂa'g.'. Ma? 16, 2028 ,ﬂ.nuj A,gﬂnlﬂl
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